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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original J urisdiction)

FRIDAY, THE TWELFTH DAY OF DECEIVBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 38280 OF 2025

Between:
lV/s RAIVAKRISHNA FOOD INDUSTRY, Represented by its fi/anaging Partner
M.Kishan Rao, GSTIN- 36AALFR6955Q1Z4, having its business at Survey No-
21|E,512, Lane Opposite to Vijay High School, Old l\4ancherial, fMancherial,
Telangana -5O4 208.

...PETITIONER

AND

1 The Asst.Commissioner of Central GST and Central Excise,, Mancherial
Range, lvlancherial Division, H.No- 1-1|z-1,TiFloor, Ward No-1, Bypass
Road, l/ancherial, Telangana - 504 208

The Superintendent of Central Tax, Audit-ll Commissionerate, Group-S1,
H.No- 1-9818,120,21, Sanvi Yamuna Pride, Krithika Layout, Madhapur, Hitech
City, Hyderabad -500 081.

The Assistant Commissioner of Central Tax, Macherial GST Division,
Medchal GST Commissionerate, Plot no 16 AND 21, Aditya Towers, Sri Sai
Enclave, Old Bowenpally, Secunderabad, Telangana - 500 011.

The Principal Commissioner of Central Tax,, tVedchal GST Commissionerate,
lll Floor, Medchal GST Bhavan, 11 -4-64918, Lakdikapul, Hyderabad,
Telangana - 500 004

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction, more particularly a Writ

of Mandamus, declaring the entire adjudication culminating in the Order-in-

Original No. 31 12O24-25-GST dated 23.08.2024 passed by Respondent No.1 and
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the consequential f'ornr GST DRC-07 bearing Reference No. ZD360B241 15141e
daled 27.08.2024 as illegal. arbitrary. barred by limitati.-rn, issued viithout
jurisdiction and corrtrary to the statutory mandate of the CGST and rSGST Acts,
and accordin,lly quash the same by declaring that the invocation of Section 73 in
the peculiar facts cf the present case-where all material emanates from the
Petitioners own d sclosed GST returns and the principal component stands
voluntarily reversed- is wholly without authority of law and as being violation of
Article 265 and also opposed to principles of naturat justice and consequently set
aside the sante. in the interest of justice.

lA NO: 1 OF 2025

Petition undr-'r Section i 5i cpc praying that in the circumstances stated
in the aflidav t filed in support of the writ petition, the High court may be pleased

to direct the Respondents not to take any coercive steps, or initiation of further
measures pursuaxi to the inrpugned DRC-07 bearing Reference No.
2D360824111141c) dated 27.08 2024in orderto prevent irreparable hardship.

Counsel for the Petitioner: SRt VADLAPATI SAI MALLIK A,PPEARS FOR
SRI HARI KISHAN KUDIKALA

counsel for the Respondents: sRl DoMlNtc FERNANDES sENtoR STANDtNG
COUNSEL FOR CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS

The Court made the following: ORDER



IN -IIIE IIIGH COURT F'Otl THE SI'A]'t'l ()F'TULAs-C;AN.\
AT HYDIiRABAD

TIIE HON'I]LE 1'IIE CHIEF JUSTICE SRI APAITBSH KI.]MAR SINGII
ANt)

.[TI 
T] HON' BLE S RI JUSTTC T] C;. i!I. VI OHI U DD IN

WRIT PETTTION No.38280 t>f 21125

DATED | 12.12.2025

Betw,ecn:

II/s. Rarnal.t'i.shna Footl lntlustry
... Pctitioner

ANI)

-f he r\ssistant Contntissioner of Central GS't and
Ccntral Iixcisc, lVlancherial, and three others

.. Rcspondents

OITDEII:

Sri Vadlapatla Sai Mallik, learned couttsel appears lor

Sri Llari Kishan Kudikala, learned counsel for petitioner

Sri Dominic Fernandes, leamecl Scnior Standing

Counsel lbr Central Board of Indirect 'I-axes and Custorns

(CBIC) appears fbr respondents.

2. .[he 
instant Writ Petition has been preferred against the

Order-ln-Original dated 23.08.2024 and Summary of the order

irr Forrn GST DRC-07 dated 27.08.2024 passed under Section

73 of the Central Goods and Services Tax Act, 2017, for the

I

/

tax perio d 2021-2022 imposing tax, penalty and interest.



i1(,) (AKIS. .li li, (i\l \1. .:
?.

itr.sLlltrcrlts. sccks liberty to the petitioner to pref'cr an altpcal

asi.rin:it tlrc inrrrusnccl Order-ln-Orieinul dated 23.()8.2024. I lc'

,,, P ).iir .li.2S.) ,r: tr)-t r

3. [.cirrrie t] counscl Ibr Llrc petitioner, aftcr sornL'

srrhrrrits tlrirt sorne dela1,'nright have been occurrect in

5. I Iou c\.i', Llpoir hearing the lcanred counsel fbr thc

al)l)l'()achitl,r ii,': iillltullate ltutltorit'r .trrrl tlrerclbre, the appcilii,"..

ar,rthoritv rnar' lre directed to cclnsider it sympatheticalll

4. [,earrrecl Scnior Standing Counsel for CBIC submits that

the appea,l is barrcd by considerable delay as the impLrgncd

Orclcr'-ln-( )risinzrl i: clatecl 2i.08.2024. [-Iowevcr, he subrnits

that it is Lrpr to the petitioner to pref-er an appeal and explain the

grounds ol'clclay, if arrv, bef-ore the appellate authoritl,.

partics, sirrce the petitioner seeks liberty to prefer an appeal,

rve do not u,ish to cornrnent on the merits of the contentions

raised by the parties

6 l'herelbre, the petitioner is at liberty to approach the

learned appellate authority within two (2) weeks, with

statutory cleposit and also an application for condonation of

delav whi.;li rnay be considered in accordance rvith larv. '[he



3 iiC.i iAKrS,. jr&, (i\iM. J
l,i 1,.No.3!t2SC ol 2O25

To,

l)etitioner is at liberty to take all grounds in law' and on facts

be'fore the appellate authority.

7. ['lre instant Writ Petition is accordingll,clisposed of rvith

the afbresaid liberty'. I'here shall be no order as to costs.

Miscellarleous applications, if any pending, shall stand

closed.
SD/.L. VTJAYA LAXMI
TANT REGIS

//TRUE COPY//
ECTION OFFICER

ise, Mancherial
The Asst.Commissioner of Central GST and Central E.'

R;ft;, M;n"nJt"r oivision, H No- 1--ll2-lTrdFloor' W

R;;8, il/ancherial, Telangan a - 5o4 208

1 ard No-1, BYPass

2. The Superintendent of central Tax, Audit-ll commissionerate' Group-S1'

H.No- 1-gBtBt2O,21, Sanvi yamuni i;;;, friinir<a Layout, Madhapur' Hitech

City, HYderabad -500 081'

3 The Assistant commissioner of central Tax,IManc^h.erial GST Division'

tvledchat GST Commissionerat",'Fioi no iO'nruO 21, AdityaJowers' Sri Sai

Enclave. old B;;;;pirrv, stt'nderabad' Telangana - 500 011

4. The Principal commissioner of central TaI,, Medchal GST Commissionerate'

I I I Ftoor, VteOcni'r' C Si ehJu an, l1 -q-649 lB, Lakd ikapul, Hyd erabad'

Telangana - 500 004

5.oneCCtoSRl.HARIK|SHANKUDIKALA,Advocate[oPUC]

6. ONE CC tO SRI DOMINIC FERNANDES, SENIOR STANDING COUNSEL FOR

CENTRALBoARDoFINDIRECTTAXESANDCUSToMS,[oPUC]

7. Two CD CoPies

DAN

BS \qr



HIGH COURT

DATED:1211212025

ORDER
o
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23 rtr P5WP.No.38280 of 2025

DISPOSING THE WRIT PETITION

WITHOUT COSTS
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